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uary, 1974 together with an
explanatory nofe

(3) Two statement (Hindi and Eng.
lish versions) showing reasons for de.
lay in laying the above Notifications

{4) Two statement (Hindi ang Eng-
Ush versions) exp'amning the reasons
for not laying the Hind: versions of
the Notifications

[Placed in Library. See No LT-9601/
5]

FERTILIZER AMENDMENT ORDERS, 1975

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRT ANNASA-
HEB P SHINDE) 1 beg to lay on
the Table

A copy each of the following Notifi-
cations (Hindi and Enghsh versions)
under sub-section (6) of section 3 of
the Essential Commodities Act 1955 —

(1) The Fertilizer (Control) Amend-
ment Order 1875, publisheg in Noli.
fication No G SR, 203(E) 1in Gazette
of India dated the 16th April 1975

(2) The Fertiliser (Movement Con.
trol) (Second Amendment) Order, 1875
published in Notification No GSR
207(E) in Ghzette of India dated the
18th April, 1975

{3) The PFertiliger (Movement Con-
trol) (Second Amendment) Order, 19775
publisheq 1n Nohification No GSR
208(E) in Gazette of India dated the
19th Apnl 1075

{Placed in Library See No LT-9602/
73]

ANNUAL RErorT or TaMin NADU AGRO
INDUSTRIES CoORPORATION L1p, ManRas
FOR 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): I beg to lay on the Talle
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A copy of the Annual Report (Hindi
and English versions) of the Tamil
Nadu Agro Jndustries Corporation
Limmted, Madras for the year 1972-73
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon, under sub-
gection (1) of section 619A of the Com.
pantes Act, 1958 [Placed wn Labrary.
See No LT-9680/75]

GUJARAT GOVERNMENT ORDERS UNLER
GUJARAT VACANT LOADS IN URBAN AREAS
(PROHIBITION AND ALIENATION AcT,
1972 AND NOTIFICATIONS UNDER GUIARAY
BuuM AReas) (IMPROVEMENT, CLEAR-
ANCE ANp REDEVELOPMENT) Act, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH) I beg
beg to lay on the Table

(a) A copy each of the following Gu-
jarat Government Orders under sub.
section (4) of section 7 of the Guyarat
Vacant Lands in Urban Areas (Prch b
tion of Alienation) Act, 1972 read
with clause (¢) (u1) of the Proclama.
tion dated the 9th February, 1974,
Issued by the President in relation to
the State of Gujarat:-—

(1) Order No VCT-2074/45740-V
dated 1st April 1975 in the
case of Shn Haribhai Nathu.
bhai Desal of Kabilpur, Taluka

Navsar: 1n the distnict of Bul-
sar

(2) Order No VCT.1474/155087-V
dated 1st April 1975 in the case

of Asha Cooperative Housing
Society, Ahmedabad

(3) Order No VCT-2474 67280.V
dated Ird April 1975 in the
case of Sardar Patel
tive Housing Society Ltd, Bo-
riavi Taluka Anand in the
distriet of Kaira

(4) Order No VCT-1474/83708.V
deteddith Apridl 1875 in  the
cagg of Jayalaxmi Cooperative
Housing Society,



